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it s for the respondents to hear the applrcant as well as the persons ‘to be affected when -
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CENTRAL ADM]NISTRATIVE TRIBUNAL

CALCUTTA BENCH
No. CPC 97 of 2004 __ .
. (OA 1095 of 1996) | . Date of order : 22.6.06
Present:  Hon’ble Ms.Shyama Dogra, Judicial Member

Hon’ble Dr.A R Basu, Administrative Member

SWAPAN KR. SINHA

. VS
UNION OF INDIA& ORS._
For thel'a'pplicant_ _: ' Mr.SXKDutta, counsel
For the respondents Mr.S R Kar, counsel - _
L . ORDER . . .-

Ms. Shvama Dogra, I M.

Heard both the Id. Counsel After hearmg the ld Counsel for the partles and golng |
~ through'the records as well as the. rntlmatlon grven by the ld counsel for the apphcant L
that the orders passed by thrs Tnbunal has been partly complred w1th we dlspose of the .
CPC wrth direction to the respondents to’ fully cornply wrth the orders passed in the '

aforesald OA, as we have found that the semonty of the: apphcant has not been---' ‘

determmed by the respondents merely for the reason that he had not made party the

persons to be affected by ﬁxmg his semorrty It was not the intention of the Trrbunal to

make such observatron by the respondents as the matter was remanded to them because

of th1s reason the applrcant has not made the aﬂ‘ected persons party to the OA Therefore |

»

the seniority was to be fixed. . R . S

‘ apphcant as well as the persons to be affected when his seniority is ﬁxed and after"

hearmg them, pass appropn_ate ord_er fixing their senronty wrthrn a penod of _3_. months .

from the date of receipt of the copy of this order. Notiees issued to the réspondents are

< .

discharged. The CPC therefore stands vdropped.v .
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. In view of this while dlsposrng of this CPC the respondents are drrected to call the
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